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CEVIRAL ASMINLISTHATIVE THIBUWAL
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Allahabad this the P th day of Liecember 1995

Fon'ble Dr. K.K. Saxena, Member ( Jud. )
Hon'ble Mr. S. Layal, Member ( Admn., )

]
Tulsi Prasad, E.L. Branch Postmaster, Jangal g
Benimadho B.O. (Fertilizer Factory), Gorakhpur. |

|

APPLICANT.

i s

By Advocate Shri Rakesh Ve rma

Versus

l. The Sr. Supdt. of Post Offices Drakhpur
Livision, Gorakhpur - 273001

2. The Director of Yostal Services, Allahabad
fegion, Allahabad -~ 211001

3. The *cretary, Ministry of Comnuii cation

(Cepartment of Post) Cedntral covt. Union of
India, New Delhi - 111001

K ESPONC ENTS

Advocate Shri N.B. Singh, ‘

, }
OLD EAG(OK AL ) |
By Fon'ble Dr., K.K. Saxena, Member ( J )

This applicant has approached the

Tribunal for seeking reliefs, that the applicant
be decl ared successful in the examiration for the

POsSt of Postman held on 2.12.1987, be decl ared as

senior most candidate amongst the successfuyl candidatas,

be allowed monetory benefits of the séld post and
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any other relief which may be found fit.

2. Briefly stated the facts of the case
are that the applicant was initially appointed as
Extra Departmental Branch Post Master(herein after
referred as Eodl«BsFP.M.) on 24.12.1970 and since then
he was working as Such‘in the department. There

X Occured regular vacancies of Group 'L' in the year

1987 and the applicant want-ed to appear in the

test to be conducted for those posts. PHe Was not

\ allowed to dppear because he fail@%o produce the
Copy of the appointment letter as E.D.B.P.M.
The result was that he could not be selected in
R the regular vacancy of Group 'D', Hence, this f

C.A. with the abowe mentioned reliefs.

3. The resgondents contested the case

on the goounds that there Were several persons

senior to the applicant and, therefore, the applicant
culd not be called for the test. It is further
Pointed out that the date of entry of the applicant
in service was 05,12.1974 @S against 24.2.1970 which

has been clasimed by the applicant,

4, e have heard Shri Hakesh Vemma, counsel
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for the dPplicant and Shri P, Mathur, counsel for the

Iespondents. e have also Perused the record.

5. Ihe main question in this case is,as

t0 whether the ePplicant fallcin the zone of eligible
candidates. The basis for this eligibility has been

St e 00404 . -993/-
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argued tc be the seniority lists which were prepared ; |
in the year 1981(Ann-A-8), ang 1982(Ann.A=9) ang &4
in the year lQBBtAnn¢A*10). In all these 3 lists
of seniérity which were pPrepared by the respondents,
the date of hirth of the applicant is shown as
0449.1947 and date of eniry in service, ig shown
@5 24,2.1970. It is argued on behalf of the res. ' f
Pondents that wrong date of entry in service was : 1
made and that incorrectness crept,EQ in these g
seniority'lists and, tharefore, the applicant is
net entitled to get any benefit.. The original
dppointment letter is expected to be in possession |
of the respondents and if, the applicant was deljie
o berately withholding the Production of copy of the
appointment letier, the respondents‘could have
verif#é%he fact from their own record but, it wgas f
not done. ot only this, the date of entry in
service which is being claimed by the applicant ; ¥
- 88 24.2.1970, has been shown in all these 3 seniority
lists. The Tespondents could not Produce any
do cument which may 1ndicate +the incorrectness of
tﬁis date. Thas, the respondents are estopped
from challenging thés date of entry of the appli cant | i
into service 4s ED.B.P.M: The resul t, therefore, .: |
1s that the dpplicant's entry in service Shall be

deemed from 24.2.1970.

6. In view of these facts, the reliefs

claimed by the applicant i Para 9ii), (ii) and d1ii),

Cennot be allowed because the selection
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Learned counsel for the applicant, however, submits

that the applicant be allowed to aupear in t he

next selection test for the post irrespective

of the fact that he has or may h;‘ue become Cverage.

In our opinion, the Prayer made by the learned
cournsel for the applicant ig quite reasonable

and we, therefore, direct the respondents g

allow the applicant to 4Ppear in the next test

for the selection of the Post of Group E_/Postu
ot heig overage,

arl «

&

the necessar: relaxatlon pewersg

be exercised and pe gtanted to him. The 0.A. d%s

disposed of dccordingly. No order as to costs.

Member ( A ) Member ( J ) S By
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